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proper supply to the farmers to save
their crops?

THE MINISTER OF ENERGY

(SHRI P, SHIV SHANKAR): (a) and
(b) It is not correct that crops in
various States have been damaged due to
non-supply of power. Although there is
a power shortage in the country, priority
in supply of power is accorded to agricul-
tural consumers, and Government have
directed State Electricity Boards to maxi-
mise supply to agricultural consumers.
Supply to farmers in various parts of the
country varies from 6 to 24 hours per
day.

Setting up of Indo-British Joint Working
Group in the Area of Tele-Communications

4493. SHRI MADHAVRAO SCIN-
DIA : Will the Minister of COMMUNI.
CATIONS be pleased to state :

(a) whether it is a fact that the British
Government has suggested the setting up
of an Indo-British joint working group in
the area of tele-communications; and

(b) if so, the reaction of Government
thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI V. N. GADGIL) : (2) Yes, Sir.

(b) The existing Memorandum of
Understanding for Industrial collaboraion
between India and the U.K. provides ade-
quate framework for cooperation in the
field of tele-communications also. There-
fore, there is no need for setting up any
more formal liaison groups for the pur.
pose.

Lower demand estimates for wide range of
- Essential Drugs

4494. DR. PRATAP WAGH : Will
the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whether it is a fact that Gevern-
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ment have lowered the demand estimates
for a wide range of essential drugs leaving
a wide gap between demand and supply;

(b) whether Penicillin, Streptomycin, -
Tetracycline, and similar drugs, so essen-
tial for primary health care facilities, have
created a gap between demand and
supply; and

(c) the steps Government propose to
take for expansion and growth of drugs
industry in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHR1 R. C. RATH) :
(a) and (b) The Sixth Plan demands
for various bulk drugs and formulations
were anticipated on the basis of projected
growth rates. In the light of actual con-
sumption during the last three years some
of these projections are found to be over
pitched while some others are under
pitched. In order to arrive atva more
realistic demand targets on the basis of
actual consumption a mid term review is
being carried out. However, Planning
Commission as part of their mid term
appraisal have revised the overall targets
for bulk drugs and formulations. Mid
term review has not created any gap bet-
ween demand and supply.

(¢) The Government have already
taken the following steps for expansion
and growth of drug industry in the
country :—

(i) A large number of Industrial Ap-
provals including DGTD Registra-
tions have been granted.

(ii) Expansion in the capacity of bulk
drugs and formulations in the
Public Sector, has been under-
taken.

(iliy Assistance is given for removing
bottlenecks in production by the
introduction of improved techno-
logy, in the procurement of raw
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materials, and supply of utilities
in respect of existing drug units,

x

(iv) lmplcméntation of Industrial

Licences and Letters of Iatent is
monitored, and the difficulties in
implementation, if any, in respect
of such units is gone into,

(v) The scheme for automatic growth
has been extended to the drug
industry.

(vi) The schemes for recognition of
installed capacities and the
scheme for re-endorsement of
higher capacity have been extend-
ed to the drug industry subject to
certain conditions.

Steps- to reduce the cost of litigation

4495. SHRI P, K. KODIYAN : Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state :

(a) whether litigation in India conti-
nues to be very costly;

(b) whether this high cost of litigation
prevents very often the common man
from approaching the law courts for
justice; and

(c) if so, the steps taken to bring
down the high cost of litigation?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI GHULAM
NABI AZAD) : (a) and (b) The cost of
litigation is dependent on various factors
like the' fees chargeable by the lawyears,
court fees, delays in the disposal of cases,
distance which the litigant has to cover to
come to the court, etc. As various steps
for reducing the cost of litigation have
been taken, it would not be correct ta say
that the litigation in India continues to be
very costly, It would also be incorrect to
say that the common man is very often
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preventéd from approaching the law

courts for justice,

(c) For bringing down the cost of
litigation legal aid is being rendered to an
apprecxab]e extent by scveral States in the
country. Efforts are affot to reduce the
delay and the arrears and the question of
rationalisation of court feesis also ata
fairly advanced stage.
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